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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Original Application No. 290/00210/16

           Jodhpur, this the 8th day of January, 
2018
CORAM

Hon’ble Mr. R. Ramanujam, Administrative Member
Hon’ble Mr. Suresh Kumar Monga, Judicial Member

                                                -----
Shyamendra Prakash, S/o Shri Om Prakash Gautam, Aged about 
50 years, R/o Block 62/377 Heavy Water Colony, Rawatbhata, 
District – Chittorgarh, (Office Address:- Working as Scientific 
Assistant –E at Heavy Water Plant Kota).
      
           ….…Applicants
By Advocate:-  Mr S.P. Singh.

Versus

1. Union of India through the Secretary, Department of Atomic 
Energy, Chatrapathi Shivaji Marg C.S. M. Marg, Mumbai – 400001.
2. The Additional Secretary, Department of Atomic Energy, 
Chatrapathi Shivaji Marg, (C.S.M. Marg), Mumbai – 400001.
3. The Chief Executive Heavy Water Board, 5th Floor, Vikram 
Sarabhai Bhavan Anushakti Nagar Mumbai-400094.
4. The General Manager, Heavy Water Plant Post : Anushakti Via
– Kota District – Chittorgarh Rajasthan – 323303.
5. The Administrative Office Heavy Water Plant (Kota) Post – 
Anushakti Via – Kota District – Chittorgarh, Rajasthan – 303303.

                                                                        ……..Respondents

By Advocate : Mr K.S. Yadav

ORDER (Oral)
Per R. Ramanujam, Member(A)
 The applicant has filed this OA seeking following 
relief(s):

 (a) That by writ, order or direction the impugned order 
Memo No. HWP(K)/IR/CC/2015/5462 dated 14.09.2015 (Annexure-A/1) may 
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kindly be declared as illegal, improper and deserved to be 
quashed and set aside with all consequential benefits.

 (b) That by writ, order or direction the respondents 
may kindly be directed to re-designate the post of Scientific 
Assistant-A to Scientific Assistant-B with effect from 01.05.1993 in 
favour of applicant and consequential benefits may kindly be 
granted.  Such as seniority promotion, arrears and allowance 
etc.

 (c) That any other direction or orders may be passed in 
favour of the applicant, which may be deemed just and proper 
under the facts and circumstances of this case in the interest 
of justice.

 (d) That the costs of this application may be awarded to 
the applicant.

 2. Heard learned counsel for the parties.  Learned 
counsel for the applicant submits that this relief sought in 
the OA had already been granted in respect of certain other 
similarly placed persons who had the benefit of favourable 
orders from this Tribunal.  He would refer to Annex. A/15 & A/16 
in this regard and submit that the applicant could not be 
discriminated against only for the reason that he was not a 
party in the relevant OAs.

 3. Learned counsel for the respondents would, however,
submit that the similarly placed persons referred to by the 
learned counsel for the applicant had been granted the 
benefit of the order of this Tribunal passed in OAs No. 149/2012, 
150/2012 & 151/2012 subject to the final outcome of the writ 
petition No. 5523/2006 (page 52 of the OA) and other connected 
writ petitions pending before the Hon’ble High Court of 
Hyderabad and Madhya Pradesh.  As the matter has not 
attained finality in terms of law, the applicant could not be 
extended the benefit automatically.

 4. We have considered the submissions.  It is not in 
dispute that the respondents have complied with the order of 
this Tribunal in the aforesaid OAs subject to the outcome of 
the writ petitions pending in the Hon’ble High Courts of 
Hyderabad and Madhya Pradesh.  We are, therefore, of the view
that the same benefit could be granted to the applicant herein
as well, subject to the outcome of the relevant writ petitions.  
The respondents are directed to pass orders accordingly 
within two months from the date of receipt of a copy of this 
order.

 5. OA is disposed of in above terms.  No order as to costs.  
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  (Suresh Kumar Monga)                 (R. Ramanujam)

                Member (J)  
Member (A)

ss/
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